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THE DEPUTY CHAIRMAN : 

No, I have no time today. I em not allowing 
association. 

SHRI ASHIS SEN: I want to speak 
because a little more is needed. The Award 
was published on 30th of April and on 4th of 
May. I had written to the Finance Minister 
to see that it is implemented as quickly as 
possible. It Has not been gazetted yet. The 
Government's decision was that the Award will 
be final and binding. So, there is no question of 
the Government going back on the point and 
that it should be implemented as quickly as 
possible. The Labour Minister should also 
take into account that it has not been gazetted 
as yet. What is the intention of the Govern-
ment behind this? We would like to know 
that and see that it is not delayed too much. 
I associate with the Views expressed by 
Comrade Balaram. 

Alleged Misappropriation by the 
Officials   of the rural electrification 

corporation 
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Statement of som* officers of 
Jammu and Kashmir Administration 
regarding firing on Amoral procession 
of Mantri Md. Farooq 

SHRI SHABBIR AHMAD SALARIA 
(Jammu and Kashmir) : Mr. Vice-Chairman  I  am  
obliged  to you for giving me this opportunity to 
make a special mention on the statement  made  
by  137  officers, Secretaries, Professors and 
Doctors of Jammu and Kashmir with regard to the 
firing on the mourning procession of Maulana 
Farooq on the 21st May, 1990. The statement made 
by the Minister of State in the House is 
contradictory to the statement of the said.high 
level officers of the Government of Jammu and 
Kashmir. They stated that the firing was 
''unprovoked. They-have stated that  the  firing  
was  resorted  to indiscriminately on innocent 
citizens and mourners who were going with the 
coffin and many, many people died and the 
number given by the Minister of State as 27 is 
clearly incorrect. The number of persons who 
actually died is more than 109 and the number of 
persons who sustained  injuries   of  a   grievous 
nature is 302. In fact, more than that number is 
affected by the said firing which will come to 
light in due course of time. The firing was not 
the only incident according to the said 
statement* of the high level officers.' They have 
enumerated a number  of places where '■ smaller-
firing indiscriminately was resorted; 

to. They  have pointed out 1 P.M. that   
every person Iran* in 

Jammu       aad     yyWflifa was    
treated  as     hostile     and 


